
OPEN COURT 

CENTRAL ADMINISTRATI\/E TRIBUNAL 
ALLAHABAD BE NCH 

ALLA HAB AO 

0 R I GIN AL A P PL IC A TI ON NU M BE R 1 8 2 0 F 1 9 9 8 

ALLAHABAD, THIS THE 16th DAY OF f\JOVEMBER, 2Dd4 ·. 

HON'BLE MR:. JUSTICE S.R. SINGH: V.C. 
HON 'BLE MR. D. R. TI WAF.l, MEMBER {A) 

IChhanshu K.nt Sriv.st.va 
s/o Shri R.dh. R.man Srivast.va, 
r/ Villaoe Kasimpur Jud.ii@ Plu s eypu r 
Balr.jA.g.r, Par qana Na uab qan j , Taha i I Sar ao n , 
District-Allahabad. 

• •••• Applicant 

(By Advfllca.te .: Shri A. Dwivedi) 

VERSUS 

1. Union of India through the Secret~ry, 
Ministry of Cimrnunication, G ve r nme nt e f In di a , 
Ne 1.1 O! lhi • 

2. The Senior Superintendent of Pest Offices, 
Allahabad _Division, Allah.bad. 

3 • The Sub Di v i s i o n :.! l Ins p e ct er , 
Post Offices, Sub Division, Sar ao 
Dis tr ic t -Al La hab a d , 

4. Shri O.B. Singh, Sub Divisional Inspector, 
Post Dffices,Saraon, Di s t r i c t c-ALl a haba d , 

5. 5hr i Ra dhe y Shy am Maury a, 
Overseer Post Offices, Atrampur, Sarcon, 
District-Allah.bad. 

6. Shri Par as na t h Patel, sen of Shri J,.ngilal Pa t e l , 
r/e Qasimpur Jur.@ Mus~ypur, Saraon, 
Dis tr i ct -A 11 a h • b a d, 

• •••• Resp nden ts. 

-:(~i Adv~cate -} ·Shri s~ Mandhyan) 
. ' 
,' 

0 R OE R - - - - - ,·, 

~-··+taM .. 'b}e. Mt. Jus tic~ s .R. Sin.9h, "·f:.:. 
\_,,-, 

Notice te the sixth respondentf was sent by registered 

post on 11/03/199~. Neither undeliv red o e ve r ne r 

. "acknewledgement due ha s been received back. In the 

c ircums tance~r vice of n tice would be deemed suf~ic ient, 

... 2/- 



• 

II 2 II 

"t 
Sixth res pon de nt!f' 

~l.-- 
P£1W,e neither put his appsarance n~r 

filed counter af'f Ldav I t , ~, therefore, pr e ce e d ta 

decide the case on the bas is of ave r ents m ade in the 

Ori~-;inal App Lt c a t t e n and counter liff' davit fi1ed an 

behalf mf the official respondents • 

2. In paragraph 14 e f the Original ppl:ication, it:. has 

been .illeged that n the basis ef ac demic qua I I f Lc e ta cn 

and o t+e r qualifica.tions p e s ae e s e d by the applicant', he 

was placed at serial Nm.1 in the merit list ef the 

ca n o Lda t as uh were considered for the premmtion h, the 

post e f Extra O!partment.al Peet Mast.er, Balraj Nagar, 
I 

( Atr:.mrur) Allahabad. But the sixth respondent~has been 

illeg.illy app o Ln te d, 

3. In p ar a-B f the counter affi av t t , h ue ve r , it has 

be n stated that sixth respmnden.1;Y Shri Parasnath Patel 

had secured highest marks in the High Schmal examination 

and was faunc m st suitable can di oat - for appeintment tri 

the past in question. In the r s Ie van t service r u Las , it is 

p r e v t es d that premcation, ta th1t1 pest f Extra Dep.atment.l 

Branch Pe;;t Master wauld be made an the basis of merit, 
· ~ ~m<;"Ju~.J..- ~ v .R,'-tl'-4-0 ~ 't---- 

which is ts be ~wf. en the[marks obta..i.ned in the 

m at r Lcu l at Len examination. That be1.ng the p e t tLcn , no 
~')(..~ 
~~ c an be t a ken tQ the appointment of Shri PaI!asnath 

Patol s•n f Shri Jaligilal Patel ~ the 6th respondent~ 
. / 

whm;_,had secured highe_st m ar x e in the high-sch ol examination. 

Ace rdingly, O.A. fails and is dism'ssed. No costs. 

-s huk la/- 


